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QPer M.R,lhatkar,imber(A)() 

Date: 

In this Review Petition the review 

petitioner(original applicant) has sought 

review of our oral order dt. 17-3-1997 on the 

ground that there is an error apparent on the 

face of the order in respect of fact and law 

and that the claim is in fact is not barred by 

limitation. 

2. 	We have given our reasons for dismissing 

the O.A. The review petitioner has  sought to re— 

10 
	

argue the matter and this is beyond the scope of 

review jrisdiction. The R.P. has no merit and the 

same is dismissed by circulation as provided by the 
S 

rules. 

(A.K.MISHRA) 
Member(J) 
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